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1 |30.11.9 Heard Shri Y.Subramdnyan, |

learned counsel for the petitioner.
In this application @ prayer is mdde
to direct Respondents 3 and 4, viz.

way, Chekradharpur and Divisional s
Personnel Officer, S.:.Railway,
Chakraghdrpur, to look imto the
seniority-list and promote the
applicant as 0s45.,Gr.II in the scale

Oof Rs4550-750/~- from the date Shri P-K.-
Bhadra promoted @s O« Lr.IT and Glr.h

under the next below rule., The

i

applicant héd passed the suitability |l

test for the post of 0,5.,Gr,II and
he was exempted from dppedaping

suitability test as per Establishment“i
Serial 83/76., Shri P.K.Bhadra being
iBe junior person is officiating as
Oede Grel in the scale of Rs«2000-3200!
The applicant wewdd normally would hdu
normially promoted tO Q+5Gr.I , The

Erief prayer is that -theé applicant is;ﬂ
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Divisional Railway Manager, S #E JRa il;[,i,
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" ‘ N «ev »75
o ik 30 11.95 the d@te Shri B.K.Bhadra 1is promoted. O\ <% SNV ‘“\“’
| In this regard, the applicant hed filed |AN 0¥ <A\ W“)J
- a representation dated 31.3.1993 before s e C'y\ b ke \f\'

ik
the Divisional Persoméd Officer, Sehe s O\Q\)\\U Xm&

Railway, Chakradhérpur (Res.4) in this vy ﬁ X
3 AR
petition. It would meet the ends of *’0 N NI

justice if @ direction is given to the ‘ Y o e | "
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. Diyisional Personnel Officer (Res.4) to
. gispose of this representation with a

| particular time-frame.dfter hedring ‘@M\N M &

jearned counsel for the applicant | 6| s
‘ shri Y.Subreménysn, I direct the Divisional 0612 -9%
| Personnel Officer (Res.4) to dispose of , ERNE
, the applicant's represe-ntation dated |
!  31.3.1993 within @ period 6f kkx four ‘ _ , @J(
; weeks after a\ffording him an opportunity e %
| of being heard @nd in case Respondent 4 V/i%"y

. disagrees with the claim of the uppllcctnt UL 2201 /
he shall pass @ spedking @nd @ reasOned

é . order.

With this observation and direction

‘ . this application is disposed of &t the

| agmission stage itself.
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